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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as autho-
rised iy the Committee, do present on their behalf this Fifty-Fifth
Report yn Paragraph 1.22 of the Report of the Comptroller and Audi-
tor General of India for the year 1983-84—Union Government (Civil)
—Reveiue Receipts Vol. I—Indirect Taxes, relating to Customs Re-
ceipts—~ Short levy due to misclassification—Woollen Waste or Wool.

2. Tuie Report of the C&AG of India for the year 1983-84, Union
Goveinrnent (Civil) Revenue Receipts, Vol I—Indirect Taxes, was
laid ow the Table of the House on 10 May, 1985.

3. The report brings out inter alin the cases of sister concerns of -
M/s. Cswal Woollen Mills, Ludhiana importing woollen consignments
only through Madras port since 1979 and even before despite wide
difference (Rs. 30 per quintal) of railway freight rate between Mad-
ras to Ludhiana and Bombay to Ludhiana. The bonafides of imports
througt. Madras were thus open to question. These firms attempted
import of acrylic fibre in the guise of wool waste by adoptimg un-
scrupulvus packaging techniques during this period. The Committee
have ohserved that the authorities failed to exercise proper vigilance
and car>. The report also deals with a case of Deputy Chief Chemist
having revised his earlier decision after discussions with the repre-
sentative of the importer by agreeing to treat a sample as ‘wool
waste’ which was earlier categorised as ‘wool’. The Committce have
expressed grave doubts on his revised decision without recording his
reasons for revising his opinion. They have desired a thorough
probe iuto the functioning of the Madras Customs during his tenure.
The Cuymmittee have also desired that clear guidelines should be
issued in regard to ‘lengths’ of yarn to distinguish between ‘wool-
len waste’ from ‘raw wool’/‘woolen fabrics’ and to eliminate possi-
bility of arriving at different interpretation to avoid duty.

4. The Public Accounts Committee 1985-86 examined the Audit
Paragraph at their sitting held on 8 October, 1985.

_ 5. 1he Committee considered and finalised this Report at their
Sitting held on 1 August, 1986, based on the evidence already taken
and written information furnished by the Ministry of Finance (De-

\)



(vi)

partment of Revenue) and Commerce (Chief Controller of Imports)
and Exports). The Minutes eof the sittings form Part II* of the
Report.

6. For reference, facility and convenience, the observations and
recomruendations of the Committee have been printed in thick type
in the hody of the Report and have also been reproduced in a conso-
lidated form in Appendix II to the Report.

7. The Committee place on record their appreciation of the com-
mendable work done by the Public Accounts Committee (1985-86)
in taking evidence and obtaining information for the Report.

8. The Committee would like to express their thanks to the offi-
cers of the Ministries of Finance (Department of Revenue) and Com-

merce (Chief Controller of Imports and Exports) for the coopera-
tion eaxtended by them in giving information to the Committee,

9. 7he Committee also place on record their appreciation of the
assistance rendered to them in the matter by the office of the Comp-
troller and Auditor General of India.

New Devnr; E. AYYAPU REDDY,
August 11, 1986 Chairman,
Bhadra 20, 1908 (S). Public Accounts Committee.

and five copies placed in the Parliament Library).



REPORT
WOOLLEN WASTE OR WOOL

Audit Paragraph

As per notifications issued on 2 August, 1976 and 1 March, 1979
woollen waste was exempted from basic customs duty and the addi-
tional (countervailing) duty. Only auxiliary duty of Customs was
leviable on woollen waste.

2. The Central Board of Excise and Customs had laid down in
1960 that the woollen waste should not consist of long lengths of
varn or rovings or slivers. What was meant by long length was
not quantified.

3. Six consignments of wool waste were imported by two firms
in October 1979. On test the goods were found to be multi-coloured
mass of fibre and yarn with wool content ranging from 83 per ceat
to 99 per cent. It was classified as woollen waste.  Another consign-
ment of wool waste imported by one of the firms in November 1979
was not classified as wool waste, after test and inspection in the labo-
ratory of the Custom House. But after taking into account the views
of the appraiser and the price of the goods they were considered to
be wool waste. Another consignment imported by the same firm
was found, on test in the laboratory, to be slightly soiled wool and
not wool waste at all. But on retest after testing a fresh sample it
was classified as waste of wool but not woollen waste. But, duty,
on the goods imported in November 1979 and after, was levied at
the rates applicable to woollen waste.

4. Three more consignments of woollen waste imported by an-
oOther firm in February 1981 through the same port were, on test,
found not to satisfy the definition of wool waste On adjudication
1t was held to be wool fibre misdeclared as wool waste and basic
Sustoms duty was levied at 40 per cent ad valorem and also auxi-
liary duty at 5 per cent ad vdlorem as applicable to raw wool
Penalty was also levied. This decision was based on the test report,

Which stated that the major portion of the sample did not satisfy
the definition of wool waste.

5. On five more imports made during the months of October and
Ovember 1981 of same description, at same price and from same
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foreign seller, by the same importer, as the above three consign-
ments, duty was levied at rates applicable to woollen waste be-
cause the test reports declared the goods to be woal waste.

6. The inconsistencies in classification of goods similarly describ-
ed and prices was pointed out in audit in February 1983.

7. The Custom House stated (March 1983) that the assessment
of the three imports in February 1981 was based on test reports but
assessment was being re-examined on the basis of orders passed by
the Board on a revision petition. The price for wool waste was

found acceptable for the purpose of assessment as raw wool, in view
of its inferior quality. '

8. However, the following inconsistencies were noticed in
audit: —

(i) In the six cases where the goods were assessed as woollerr
waste based on the Board’s instructions of 1960, the test
reports did not specify the length of the fibres,

(ii) In none of the cases where the goods were assessed as
‘'wool waste was the description of the goods amplified
in terms of description in Chapter 53 of the Customs
Tariff covering wool.

(iii) Goods indentical in description and price, involving same
seller and buyer were differently assessed and differing
rates of customs duty were levied based on differing test
reports.

(iv) Though the Custom House foumd similarity of price im
goods which were assessed as raw wool and as woollew
waste, they had earlier on record that the price of
greasy wool or raw wool was more than twice that of
wool waste and that this was one of the factars which

influenced their decision in treating the goods as wool
waste.

9. The possible loss of duty by misclassification of wool. other
than woollen waste (stated to be contained in two of the six eon-
signments) imported in October 1979 and in the five consignments

imported in October and November 1981 would amount to Rs. 11.92
lakhs.
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10. The objection was reported to Ministry of Finance (October
1984) ; their reply is awaited.

[Paragraph 1.22 of the Repart of the Comptroller and Auditor
General of India for the year 1983-84—Union Government (Civily
Revenue Receipts—Indirect Taxes relating to Customs Receipts].

11. Raw wool as it is obtained from Sheep/Lamb would be
greasy wool and it would contain wool grease, suint, excretion and
other extraneous matters. The wool as it is obtained is to be cleared
first and then combing and carding operations are to be done. The
waste obtained at this stage, which would be in the form of a fibre
is known as ‘soft waste’.

12. Subsequently, the clean wool are woven into yarn. The.
waste obtained at this stage is known as hard waste and hard waste
would contain yarn in entangled condition not fit for weaving, or
knitting, multicoloured heterogenous and short in length. In other
words, the length of the yarn waste would be such that the same
camnot be used either for weaving or knitting. In view of the above
the expressions woollen waste, wool waste or waste of wool used by
Government in their exemption notifications would refer to one or
the other referred to above.

13. On import, wool and wool waste are assessable to following"
rates of duty:—

Customs Duty  Auxiliary duty Cougter duty

notifi- rate Notifica- rate vailing rate
cation tion notifi-
cation
Wool . . 40°; 102-Cus. 5% Nil
1-3-79
Wool waste . 240-Cus. Nil 102-Cus. 5% 149-Cus.  Nil”
dt. 2-8-76 10-3-79 1-3-79

14 Giving the details of the cases of import referred to in the-
Audit paragraph, Audit has stated that six consignments of goods
described as wool waste were imported from United Kingdom by
two up country importers viz. Oswal Woollen Mills Ludhiana, (five-
consignments) and Swastik Enterprises, Ludhiana, (one consign-
ment) in October 1979 through Madras port. Test reports in respect:
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of these consignments indicated that the goods were multicoloured
mass of fibre and yarn. It did not declare specifically whether the
imported goods were wool waste and required the assessing officer
to decide the classification in accordance with Board’s letter F. 26/
14/60-Cus. III dated 4-2-1960.

15. Two out of these six cases where the wool content was ex-
pressed as 60.8 per cent were however on retest found to contain 99
and 98 per cent wool respectively, In two other cases where wool
content was not expressed/declared in the initial test report a test
of the remnant sample disclosed the wool content to be 96 per cent.
The test reports did not specifically indicate whether the imported
goods were woollen waste but stated that the classification of the
goods might be decided in the light of the guidelines contained in
Board’s instructions of 1960. The goods were treated as woollen
waste an assessed free of basic customs duty and additional duty and
subjected to auxiliary duty only at 5 per cent ad valorem.

16. Another consignment of goods described as wool waste im-
ported in October 1979 by M/s OSWAL Woollen Mills, Ludhiana,
was after test by the laboratory inspected by the Deputy Chief
Chemist who stated that the sample consisted of freefibres of wool,
agglomerated and untwisted and that he was not inclined to classify
them as wool waste. As a question of interpretation of Board’s
instructions was involved, the Deputy Chief Chemist suggested
that practice regarding classification at other ports might be ascertain-
ed. The appraising group of the Custom House went on record that
goods were known as soft waste in the trade and these were imported
primarily for spinning coarse counts for the manufacture of heavy
fabrics. Taking into account the views of the appraising group, the
price factor and after discussion with the representatives of im-
porters the Deputy Chief Chemist agreed that the goods in question
were soft wastes and that the sample should be considered as wool
waste vide Custom House file S. Misc. 113/79. The goods thereupon
were assessed to auxiliary duty at 5 per cent ad valorem applicable
‘to wool waste.

17. The sixth consignment of goods described as wool waste
which was also imporfed by M/s, Oswal Woollen Mills, Ludhiana 1n
October 1979 was on test opined as slightly soiled wool and not as
-wool waste by the chemical Examiner. However, at the instance of
‘Deputy Chief Chemist, a fresh representative sample was drawn
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and on retest the sample was stated as agglomerated mass of fibres
along with out lengths of rovings and small amount of dull white
fibres. Based on the decision taken in the earlier case (S-Misc. 113/
79) it was decided that the goods might be classified as soft waste

of wool and the goods were assessed to duty as woollen waste
accordingly.

18. Three more consignments of goods described as wool waste
which were imported from United Kingdom were cleared in Feb-
ruary 1981 by another up country firm M/s Punjab Processors, New
Delhi. On test, the fibre portion was found to be composed of 99.7
per cent of wool. In the annexure to test report, it was stated that
the major portion of the sample did not satisfy the definition of wool
waste as given in the customs co-operation council Nomenclature,
The case was adjudicated by Collector and it was decided that the
subject goods were wool fibre misdeclared as wool waste. These
were accordingly levied to customs duty at 40 per cent ad valorem
plus auxiliary duty at 5 per cent as applicable to raw wool.

19. Five other consignments of wool waste identical as regards
description, price, foreign seller with three cases mentioned above,
were imported by M/s. Punjab Processors in October 1981 and
November 1981. In all these cases, the wool content ranged from
84.8 per cent of wool and in the test report it was stated that they

were wool waste. Goods were accordingly assessed -as woollen
‘waste, ' ’

20. The Committee wanted to know the reaction of the Govern-
ment in regard to the points raised in the Audit Paragraph. In reply,

the Secretary, Ministry of Finance (Department of FExpenditure)
stated during evidence: —

“There is a temptation to import genuine fibre or genuine wool
as wool waste because of the difference in import duties.
The duty at that time, in 1981, was 45 per cent on wool
and five per cent on waste. So, that is conceded. This
particular case deals with six consignments of 1979. two
consignrihnts of November 1979, three consignments of
February, 1981, and five consignments of October 1981.
Three types of doubts have been cast on the handling of
these consignments at the hands of the Customs. First,
it has been suggested that in one particular case, that is,
three consignments of February, 1981, the finding of the
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Collector was that it was raw wool and not wool waste. If
this was not wool waste, then there is a suspicion that the.
other consignments were also not of wool waste. The
second type of doubt which has been cast is about the
price. It has been suggested that the price of the consign-
ments which were judged to be of wool waste was also
100. If this was raw wool, then there is every reason to
believe that the other thing also would have been raw
wool. Now I will come to the facts. In this case of
February 1981, as you know, there was an appeal to the
Board. There was an examination by the Chief Chemist
and the Chief Chemist finally gave the opinion that this
was a wool waste, though of the soft variety. Finally, this
case has also been judged as woo] waste,

The second point to be noted is that there was a difference in
the finding of the Chemical Examiner at the Collectorate
stage with respect to these three cases—different from
that in the case of other ones.”

21. The Committee wanted to know the procedure followed for
testing of textile samples and in particular the samples of raw wool,
woollen waste, wool waste and woollen fabrics. In a written note

the Ministry of Finance (Department of Revenue) have furnished
the following information: ‘

“The sample is visually examined to see the state of fibres in
respect of its dimension, physical state, presence of any
extraneous matter, colour (i.e. dyed or undyed) and the
form in which the fibres are present (i.e. tow, silver,

roving, yarn/filament, whether entangled or otherwise,
etc.)

2. The sample is examined under the micro-scope if it consists
of uniform type of fibre or other textile fibre as well. The
type of fibre present i.e. wool, cotton, synthetic, etc. etc.
are vetted and their presence is further established by
dissolving in their respective solvent/solvent mixture.

Before determination of composition, fhe representative sample
is taken on the basis of weighted average in case the
sample is in the form of heterogeneous mixture of fibre/ )
yarn. The composite sample is designed, even dried and
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- weighed and it is treated with different solvents according
to the presence of different fibre under specified con-
ditiong,

In case of wool and woollen waste, etc.,, the sample after
desizing is treated with 2 per cent KOH solution where
the entire wool fibres got dissolved. The residue left is
washed and even dried and weighed and the weight of
woollen fibres dissolved is determined. The residue left
is subjected to further.treatment simultaneously with
different solvents according to the fibre present. Then
the weight of fibres is determined and their percentage is
calculated after applying the solubility factor and regain
as specified for respective fibres.

For distinguishing between woollen waste and raw wool/
woollen fabrics, the guidelines given in Board’s instructions
in CBR No. 25/14/60-Cus- III dated 4-2-1960, as amended,
are followed. As per these guidelines, wool waste may con-
sist of free fibres, clippings and cuttings etc. They should
not consist of long length of yarns or of rovings or slivers.
The wool content expressed as a percentage of the total
fibre content should not be less than 80 per cent.”

22. The Committee wanted to know how the woollen samples

were tested by the chemist. In reply the Chief Chemist, CRCL.
stated in evidence:—

“The chemist finds out whether it is a woollen waste or good
wool fibre. In woollen waste, there is entangled mass of
different fibres or yarns. As soon as the sample come in,
the chemist finds out the physical condition of the
material. Then we find out the actual percentage of each
constituent of the mass. They may be a mixture of syn-
thetic and vegetable fibres and yarns along with the wool.
In case of wool or woollen waste, we have clear instruc-
tions that the wool content should not be less than 80 per
cent. Later on it is reduced to 60 per cent. It should not
contain less than 60 per cent wool and the fibre would be
of different colour.”

23. Asked when was this percentage reduced, the witness inform-
ed that it was reduced to 60 per cent in 1977,
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24. Asked if the function of the chemist was only to analyse the
sample and leave the rest to the authorities, the witness explained:

“The function of the chemical examiner is to give the compo-
sition and whatever data is required and the assessment
is the duty of the Administrative Office on the basis of our

. Iewrt.” -

25. Enquired if only the composition of wool and wool waste was
given, the witness stated:

“I give constituents of every fibre, whatever is present there
and give the full data: and now it is for the assessing
authority to decide whether it will go as a wool or waste.”

26. Asked in regard to the percentage of synthetics and other
material, the witness informed:

“That depends upon the declaration, it can be 60:40. 60 per
cent woo] and 40 per cent terylene fibre. This wool waste
is used for rough cloth material.”

27. The Committee wanted to know whether the terylene fibre
could be used for terywool production, the Secretary of the Ministry
of Finance (Department of Revenue) stated in evidence:

“Terywool has a different procedure.”

28. Asked in regard to the characteristics that are to be deter-
mined and indicated in the test reports of woollen waste vis-g-vis
raw wool, the Ministry of Finance (Department of Revenue) have
stated in a written note as under:

“In analysing samples of woollen waste, the definition of
woolen waste given in the Board’s order is kept as the
basis.

The determination will be made as in the case of regulrar
fabrics and yarns, on the decreased and desized material
and the accepted moisture content for wool will be
allowed. The other 20 per cent may consist of any other
fibres, natural and synthetic. (CBE No. 25/14/60-Cus. I
dated 4-2-1960 as amended).

As stated above, first the nature of the sample is noted,
whether it is heterogeneous mixture, or whether it con-
tains long length yarns, clippings, slivers, etc. Then the
percentage of wool is determined by solubility test.
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Raw wool is nothing but greasy wool as obtained from the
animals. It would contain wool grease, suint, excretions
and other impurities. Before making it fit for combing
and carding operations, same are to be sorted and cleaned.”

29. Asked if the source of material was indicated in the test
report in respect of wool waste, the Ministry of Finance {(Depart-
ment of Revenue) have replied to the negative.

30. Enquired about the rationale for the issue of instructions in

1960, the Ministry of Finance (Department of Revenue) have stated
in a written note as under:

“Raw wool as it is obtained would be greasy wool and it
would contajn wool grease, suint, excretion and other
extraneous matters. The wool as it is obtained is to be
cleared first and then combing and carding operations
are done. The waste obtained at this stage, which would
be in the form of fibre is known as soft waste. Subse-
quently, the clean wool are woven into yarn. At this
stage, the waste obtained is known as hard waste and hard
waste would contain yarn in entangled condition not fit
for weaving or knitting, multi-coloured, heterogenous and
mostly in short lengths. In other words, the length of the
yarn waste would be such that the same cannot be used
either for weaving or knitting.

As the entire process is done in one factory, the waste collect-
ed are taken as sweepings and as such the woollen waste
can consist of both hard and soft waste. However, in
respect of the cases, where the sweepings are collected
only from combing or carding stage, they may contain
only soft waste,

All woollen wastes were classified under Item 49(4) in the
First Schedule to the Indian Customs Tariff Act, 1934.

In view of different types of waste, classifiable under Item
49(4) ICT, the Board clarified the issue by executive
instructions and the ruling was issued in 1960.”

31. Enquired as to why the long length of yarn/fabrics mention-
e in the instructions was not quantified specifically so as to avoid
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ambiguity in interpretation, the Ministry of Finance have stated
-as under in a written note:

“In the Executive instructions, the relevant words are ‘they
should not consist of long lengths of yarn or of rovings or"
slivers’. The intention of mentioning “should not comsist

. of long length of yarn” means that the yarn should not be
fit for weaving or knitting. As such in the light of the
instructions given, it was felt that it is not necessary to
-quantity the length, as length of the yarn content in the
waste may vary in different types of waste, it was left to
the Assessing Officers’ judgment”.

32. Clarifying in this connection, the Secretary, Ministry of
Finance (Department of Revenue) stated during evidence:

“The BTN classification is more exhaustive and clear. The
point is that it should not be of a long length. If you take
a wool thread, it will be a whole bobbin length. In pieces
like this which are of entangled mass, though it is un-
happily worded, it is necessary to specify that it should be
6” or 7” long or not more than 100” and so on".

33. Since it was not possible to specify the length, the Committee
wanted to know the purpose for the mention of ‘long length’ in the
‘instructions. The Member (Customs) stated in evidence:

“It should not be capable of being used directly either for
weaving or knitting.”

34. The Committee desired to know as to why this definition was
not specified since it was not possible to mention the length of waste
wool. In a written note, the Ministry of Finance (Department of
Revenue) have stated as under:

“The instructions of 1960 lay down guidelines for determining
what would constitute woollen waste. These guidelines
defined the nature of the article rather than use. How-
ever, the question of issuing guidelines for the purpose of
classification of wool waste is being looked into. The
fnatter is under consideration of the Board and decisioD
in this respect will be taken as soon as possible.”

35. The Committee desired to know the standards applied for
determination of wool waste and wool in different Custom Houses
and whether there was uniformity of practice everywhere. In reply
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the Additional Sécretary, Ministry of Finance (Department of
Revenue) stated during evidence: o .

“We have ascertained from Bombay and Calcutta. They are
going by BTN taking into account the guideline of 1860.”

36. Enquired if any guidelines on the subject were issued recent-
ly, the Secretary, Ministry of Finance (Department of Revenue)
replied during evidence:

“We will be issuing them very shortly.”

37. The Committee desired to know the instructions governing
the testing and retesting of samples of wool by the Customs House
Laboratory. In a written note the Ministry of Finance (Depart-
ment of Revenue) have furnished the following information:

“As regards the instructions given governing'the testing of
samples, representative samples are drawn by the
Appraising Department and sent to the laboratory with
a test memo indicating the test to- be performed. On
receipt of the Test Memo with the samples, the samples
are tested and the test memo is forwarded to the Apprais-
ing Department with the Test Report indicating the
nature of the goods to enable the Appraising Department
to classify the goods.

Whenever the concerned importer is not in agreement with
the test report given by the local laboratory, he can apply
for re-testing of samples on depositing the prescribed fee.
The re-testing is done by the Chief Chemist, C.R.C.L. on
the remnant sample or on a fresh sample if the consign-

- ments are still under customs custody. Re-testing of
4 ‘samples can also be done if the Department is not in
agreement with the original test. '

The above instructions are equally applicable for testing/re-
testing samples of wool.”

38. Asked the level at which the test reports were certified by
the laboratory, the Ministry of Finance (Department of Revenue)
stated in a written note:

“The test reports are certifieq by the Chemical Examiner. If
the party is aggrieved, or it the Appraising Department
1508 IS 9
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seeks a clarification or a second opinion, the matter is
referred to the Deputy Chief Chemist.”

39. Enquired about the action taken in the event of difference
"of opimion between the Customs House Laboratory and the assessing
officer over the analysis and composition of the sample tested by
the laboratory, the Ministry of Finance (Department of Revenue)
have informed as under in a written note:

“The samples are sent to the Chief Chemist, Central Revenue
Control Laboratory, New Delhi for his opinion.”

40, Asked about the circumstances under which samples are sent
to the C.R.C.L., New Delhi for testing, the Ministry of Finance
(Department of Revenue) have stated as under in a written note:

“When in any particular case, the Custom House wants the
opinion of the Chief Chemist or when the Importer dis-
putes the findings of the local laboratory, the matter is
referred to the Chief Chemist. The samples are also sent
to the Chief Chemist, when the local laboratory is not able
to give a categorical opinion to arrive at the classification.”

41, Enquired as to why were the samples in the cases referred to
in the Audit paragraph not sent to the Central Revenue Control
Laboratory at the initial stage when there was difference of opinion
between the Chemical Examiner, the Deputy Chief Chemist and
assessing Officer, the Ministry of Finance (Department of Revenue)
have in a written note informed as under:

“The Test Reports are signed by the Chemical Examiner and
if the Assessing Officer has any doubt regarding the
same, the report is referred to the Deputy Chief Chemist
for his opinion. It is up to the Deputy Chief Chemist t2 _
either re-test the sample or give his opinion without re-
testing the same on the basis of the report already given
by the Chemical Examiner. Only in respect of the cases
where the Deputy Chief Chemist is unable to give any
opinion or if the Appraising Departments do not agree
with his opinion, the issue is referred to the Chief Chemist
for his opinion,

In this particular case, since the Custom House Laboratory
gave a categorical opinion, the matter was not referred
to the Chief Chemist, CRCL.”
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42. The Committee desired to know why the suggestion of Deputy
Chief (hemist given in respect of the sample covered by import
of the consignment in No. 1970 to ascertain the practice at other
points disregarded. The Ministry of Finance (Department of
Revenue) have in a written note stated as under:

“The Deputy Chief Chemist had initially suggested ascertain-
ing the practice at other ports. However, subsequently
the matter was re-examined by the Deputy Chief
Chemist in the light of technical books and the discussion
held by him with the concerned Assistant Collector of
Customs and Textile Expert. Accordingly the Dy. Chief
Chemist had come to the conclusion that the sample may
be considered as wool waste. Hence, no reference was
made to other ports.”

43. The Committee wanted to know the circumstances in which
the Dy. Chief Chemist could refuse to re-test the samples once the
samples were tested by him and test reports sent. In a written
note the Ministry of Finance (Department of Revenue) have in-
formed as under: .-

“When the Deputy Chief Chemist is satisfied of the report
issued by the Laboratory or the stand taken by the labo-
ratory regarding composition, he may refuse to re-test the
sample.”

44. The Committee desired to know whether there were any
guidelines for taking out samples of the consignments. In reply the
Secretary, Ministry of Finance (Department of Revenue) stated
during evidence:

2

“Yes, there are guidelines in the form of surface sampling,
sampling ete.”

45. Enquired if there was any violation in taking out samples
in the cases referred to in the Audit paragraph, the witness stated:

“There is no hint or suggestion that there was any hanky
panky in taking samples.” .

%ﬁ- The Committee wanted to know the procedure for taking out
Ples from different packings and whether these were taken out
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properly in the cases referred to in the Audit Paragraph. In reply

the Ministry of Finance (Department of Revenue) have stated in a
written note as under:

“Instructions on the subject provide that samples drawn for
examination/test should be representative of the goods
imported. There is nothing on record to indicate that

the samples of the consignments under audit objection
were not representative of the consignment.”

47. Asked if the prescribed procedure to take out samples not
only from the outer periphery of the package but also from various
portions of each consignment including the core portion in the pack-
‘age was not followed in these cases and the samples were drawn
either from the outer periphery of the package or from only cne
point of each package accounting for differences in the test reporting

at varicus levels, the Ministry of Finance (Department of Revenue)
have intimated as under in a written note:

“It is not known whether samples were drawn from other
periphery or from one point only. In the circumstances,
at this point of time, the view expressed in this para can-
not be confirmed or denied.”

48, The Committee wanted to know whether a correct sample was
taken only after suspicion was raised. In reply, the Chairman,
C.B.EC. stated during evidence:

“That is a speculation.”

49. Asked whether the sample taken out from the outer core of
the consignment was different from the one in the inner core, the
witness stated: ,

“But there must be something which suggest that this hypo-
thesis should require full exercise. I said that in 1981
similar situation was there and then it was discovered.
The details in this case suggest that this kind of malprac-
tices took place. Unless we face such cases how can We
know?”

50. Asked as to why imports were made only from Madras, the
witnegs replied:

“As far as Oswal is concerned, there is reason .why th:}s;
were importing from Madras. Oswal has a unit of edf
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oil in Madras. They have an office and they have a

clearing agent also. They have the necessary infrastruc-
ture.”

51. Asked the period, since when these companies had been mak-
ing imports from Madras, the witness replied:

“This has been reported in 1979 and 1980. We have checked
up our records, it was certainly much before 1979.”

52. The Committee desired to know whether any investigations
were made to find out if there was a collusion in the Customs De-
partment at Madras. In reply, the witness stated during evidence:

“T do not find anything against the determinations made either
in the three cases of February 1981 or the Collector’s
findings. There was a complaint that sufficient oppor-
tunity is not given to the accused regarding the chemical
reports which led to a complete examination by the higher
authorities. We have the Chief Chemist. He reconeiled
the issue. While the first lot was graded as such that it is
wool waste, but not of the type of wool waste suspected.”

53. The Committee wanted to know the price of wool waste con-
taining 100 per cent wool, 80—90 per cent wool and greasy wool
during the years 1979, 1960 and 1881. In reply, the Ministry of
Finance (Department of Revenue) have furnished the following in-
formation in a written note:

“During the period 1979-80, ag wool waste containing 100 per
cent wool were not noticed, no price is available

From the price list available, there is no appreciable _
in the price of these commodities during the years

81. The prices of wool waste containing 80 to 99 per cent
s wool are as follows:

Wool;mte containing both fibres & yarn Rs. 8 to 10 per kg.
Wool waste containing only waste fibre Rs. 16 to 18 per kg.
Greasy wool of yield content 60 to 70%"” Rs. 30 to 34 per kg.

54. Asked as to why the rate of import duty on wool waste was
low when its price was less, the witness stated:

“The rational is the blankets made from wool waste go t6 the
army and the hospitals and their price shoukf be lower.”
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95, Asked if the entire project was ad hoc rather than being
based on scientific lines, the witness replied:

“There is no doubt about it.”

56. The Committee wanted to know the details of the freight on
shipment from London to Bombay and London to Madras Ports as
also of freight from Madras to Ludhiana and Bombay to Ludhiana.
In a written note, the Ministry of Finance (Department of Revenue)
have furnished the following information:

“The freight rates from London to Bombay and from London
to Madras are almost the same, around US $1475 per full
container load. The freight rate by road from Bombay
to Ludhiana is around by Rs, 65 per quintal and that from
.Madras to Ludhiana is around Rs. 95 per quintal”

57. The Committee pointed out that higher freight was involved
for imports from London through Madras Port. They, therefore,
wanted to know whether was it not unusual for the importer to incur
extra expenditure. The Ministry of Finance (Deptt. of Revenue)
bhave in a written note informed as under:—

“Under the Import Policy, the importer has an option to im-
port goods at any port of his choice and unless there is a
cause for suspicion, the question of enquiring into the
port of import selected by him would not arise. In the
present case, the importer has a representative at Madras
and as there was no cause for suspicion, the import through
Madras port was not questioned.”

58, The Committee wanted to know whether the contracts enter-
ed into between the importers and foreign suppliers were looked
into and if so what were the specifications prescribed for woollen
waste covered by each consignment. In a written note, the Mini-
stry of Finance (Deptt. of Revenue) have informed as under:—

“The 16 consignments referred to in the Audit Para were
cleared during the period 1979-81. From the notings into
Bs/E, it is not possible to ascertain at this stage as to whe-
ther the Assessing Officer examined the contracts entered
into between the importers and the foreign suppliers ai
the time of assessment.”

59. The Committee wanted to know whether the goods Mporte'd
and declared as wool waste in 1982 were found later to be acrylic
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fibre. In reply the Secretary, Ministry of Finance (Department of
Revenue) stated during evidence:—

“In 1982 the same parties, that is Punjab Processor etc, were
found by the same Madrag Customs House to be offering
goods as woo] waste which was later on proved to be acry-
lic fibre. The deception was discovered in 1982. -The
modus operandi discovered was that the hard care inside
the container was acrylic waste while it was covered and
surrounded by wool waste, Thereafter they were black-
listed At the end of 1982, the Ludhiana parties, the
Oswal Company and Punjab Processors, stopped importa-
tion of wool waste or whatever they were importing from
Madras Port.”

60. Enquired about the action taken in these cases, the mm-?-s
stated during evidence:—

“About the 1982 cases in Madras they are under investigation,
Adjudication has been completed in 16 cases. They have
appealed in some of the cases in the High Court and some
other cases are in the Tribunal”

61. Subsequently, in a written note the Ministry of Finance
(Department of Revenue) have furnished the following further
detalls: —

“During the period October, 1981 to March 1982, Mis. Punjab
Processors Pvt. Ltd. and M|s. Ghandharv Trading Co. P.
Ltd. New Delhi who were both reported to be sister con-
cerns of Mjs. Oswal Woollen Mills Ltd., New Delhi had
filed 16 Bills of Entry for clearance of goods declared as
woo] waste, As per the practice then existing, 7 of the
bil)s were assessed accepting the declaration with open
orfer given in the duplicate bills of entry for drawal of
samples for test. It was also ordered that 50 per cent of
the consignments were to be released pending receipt of
test results. 2 of the bills were presented for examination
at Docks on 23-1-82 after importers had paid the duty
as wool waste. At that time of examination it was found
that the goods were packed in such a way that they
contained synthetic material in the core covered by a
padding of wool waste. Based on this, the Asstt. Collector

r (Docks) detained the goods for detailed examination to
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be carried out in the presence of the importers and the
clearing agents. This was done on 10-2-1982 and it came
to light that the bales were packed with loose layers of
wool waste with press packed synthetic fibres material
inside: Samples were drawn by the department both from
the outer padding and the inner core. The Laboratory
test confirmed that the core of the bales which consisted of
80 per cent of the weight of the consignments was acrylic
fibre while the outer padding was wool waste.

The importers attempted to manipulate clearance of Acrylic
fibre in the guise of wool waste. The Madras Custom
House also alerted the Collectors of Customs, Bombay and
Calcutta and the D.RI. and ordered the search of the
premises of the offices of M/s. Oswal Woollen Mills and
related concerns at Delhi and Ludhiana, Bombay and
Calcutta,

The Collectars of Customs, Calcutta and Bombay reported that
no incriminating documents were found connected with
the import of wool waste from these premises.

The D.RL recovered certain documents in its search conduct-
ed at Delhi and Ludhiana and forwarded them to Madras
Custom House and on scrutiny they also did not yield any-
thing incriminating with reference to the importation of
wool waste.

In view of this, the Custom House, Madras launched adjudi-
cation proceedingg in the norma) course and issued show
cause notices in respect of 2 consignments which were
originally produced and 14 other consignments which were
subsequently produced for examination. In all these cases
redemption fine of 10 per cent of CIF value and personal
penalty totalling Rs. 1,50,000/- were imposed

The importers however flled Writ Petitions in the Madras
High Court against the order of the Collector of Customs
confiscating the goeds and levying fine and penalty. The
jmporters’ contention is that the goods found in the bales
were oaly synthetic waste and not synthetic fibre as con-
tended by the department. According to them the price
of synthetic waste is only half that of synthetic fibre and
wool waste and accordingly they should get a remission of



19

80 per cent of the invoice value and disputed the Central
Ex:ise classification of the Custom House under Item

18(1) of Central Excise Tariff. They also produced in this
regard a letter from the suppliers which stated that they
were ready to remit 50 per cent of the value of these
goods. The importers have also contended that the goods
which were discovered by the department to be synthetic
fibre was not ordered by them and have been wrongly des
patched by the supplier. The department has however
filed its counter contending that the goods are only syn-
thetic fibre concealed under a padding of wool waste and
the whole theory of wrong shipment is an after thought,
which cannot be taken seriously. The Court has completed
the hearing but has reserved the judgement. Once the
judgement is pronounced, the department would also take
up the issue of prosecution of the importers.”

62. The Committee desired to know the percentage of acrylic fibre
and waste wool found in the bales and the difference in the Customs
duty in the import of these two items. The Ministry of Finance

(Department of Revenue) have furnished the following information
in a written note:—

“Ag per the test results, the following is the percentage of

acrylic fibre and wool contained in the consignments: —

%o.I.M.No. Line No. Text Memo No. ?;;mwmeof h}ﬂm
fibre
i
' 2 3 'S 5 6
1 8igf8r . 13 Sgy/135/8 I
Lab. No. 6170 86-¢ 13-6
2 Big/81 . " . 12 Sgg/133/82 1
Lab. No. 6904 96-3 37
3 8g2/81 . 33 833/130/82 I

Lab. No. 6go1 ., 884 16
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1 2 3 4 5 6
4 Big/81 . . . 14 Sgsf134/82 I

Lab. No. 6gog 932 68
5 88¢/81 . . . 40 Sgs/551/82 1

Lab. No. 356 9o 2 g8
6 884/8:1 . . . 38 S33/548/82 I

Lab. Ne. 350 95°5 45
7 848 . . . 39 S33/550/82 1

Lab. No. 353 69-8 g0+ 2
8 848 . . . gb S33/549/82 1

Lab. No. 359 99'0 9'1
o 745/81 . - 255 S33/132/82 1

Lab. N;._Glﬂ Bo-g tg-i

Gandharv Tradin§ & Investment Corporation Private Limited

1 813/81 . . . S33/133/82 1
Lab No. 6975 97 3
2 892/8:1! . . 82 Sas/159/82 1
Lab No. 6574 956 34
3 884/81 . . 37 S33/552/82 1
' Lab Mo. 153 B 92:2 7-8
4 10382 . . . s 533/599/8a 1
Lab No. 309 791 209
5 b8z . . . 28 $33/602/82 I
m.;_"—" 928 72
6 16682 . . 129 S33/600/82 1
Lab N. 318 650 350
7 166/82 . . 30 S33/601/82 I
Lab No. 320 8g:8 10°2

Rates of duty : Woollen Waste—53- 0105
Notification 240/76
Nil+5% Aux. +Nil CVD,
Acrvlic Fibre—56-01/04
100% +25%Rs. 30/- Kg.CVD,”
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63, Asked in regard to the action taken against each firm involved

in these imports, the Ministry of Finance (Department of Revenue)
have informed as under in a written note:—

The details of goods adjudicated and fine/penalty imposed are

given below: —
1.G.M. No. L. No. No .of Cifualne *RF AND PP@
bales in Rs. in Rs.
(9 () (3) (¢) (s)

M/s, Punjab Processors Ltd.

745/81 255 151 827,297 82,730
89af8: 33 102 6,435,081 64,508 ¢ 3000
88¢/8:1 36 8g 6,21,165 62,117 )
834/8: 39 72 389,844 38,984 )
88¢/81 38 85 6,2¢4,249 62,405
88¢/8¢ © 7 3,909,959 39,096
813/8: 4 6¢ 348,874 34-387||.
$13/8: 12 127 742,304 74,230 73090
8928« 3 102 7,04:033 70»403}
M/s. Gandharv Trading and Investment Co. Ltd.
16682 28 7t 5,183,474 51,347 'r
16682 29 34 2,44,26¢ 24,426
166/82 s ” 476265 .0 47,267
33¢/81 \ f,’ 12 94,642 94‘& Ii}- 45000
103/82 5 75 604238 ﬁ::asll
813/8¢ 1 34 2,61,7431 26,174
892/81 32 T asa?” 3 ger
_—

*RF—Redemption ‘fine
@PP—Personal Peralty
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64. The Committee wanted to know whether Customs Houses
examine correspondence between the importer and exporter to find
out the nature of the material imported and whether it was done in
the cases detected by the Department, In reply, the Secretary, Mini-
stry of Finance (Department of Revenue) stated during evidence:

“When there is an action taken against a firm, then we will

certainly look into all correspondence...We will have to
look into the file.”

65. Subsequently in a written note, the Ministry of Finance (De-
partment of Revenue) have furnished the following information: —

“Soon after the detection of the fact that the importers attemp-
ted to clear acrylic fibre in the guise of wool waste, the
connected premises .at Bombay, Ludhiana and Calcutta
were searched for incriminating documents. As a result
of the search certain documents were seized under Mahazar
from their Ludhiana Office by DRI which inter alia con-
tained the correspondence between the importers and
exporters. The entire documents were examined in detail
and these did not contain any incriminating evidence.
However, certain documentg indicating the nature of the
materials contained in the imported bales were recovered
from an executive of the importers. These documents were
relied upon in the adjudication proceedings.”

66, Enquired about the difference in the rate of import duty on
wool waste and acrylic fibre, the witness replied that there was lot
of difference as acrylic fibre was very costly.

67. The Committee wanted to know whether because of the big
difference in duty, the import of acrylic fibre in the guise of wool
waste were made through Madras Port. In reply the witness stated:

“This type of imports have not only taken place from Madras
but also from Bombay and Delhi where the consignments
have been confiscated. If duty at 10% instead of 140 pe:
cent is to be paid, then imports can be made from any port.

68. Asked about the action taken against those conniving in the
matter, the witness stated:—

“Action has been taken where connivance was there. Actiod
has been taken in the earlier case.”
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€9. The Committee pointed out that if something imported is
costlier but is declared to be inferior then it will amount to over-
invoicing and more payment in foreign exchange. They wanted to
know how the payment in excess of the declared one was made in
the cases detected by the Department. In reply, the Secretary,

Ministry of Finance (Department of Revenue) stated during
evidence:

“That will require investigation....... There would be some
arrangement for making payment.”

70. Asked about the result of the investigation, the Ministry of

Finance (Department of Revenue) have in a written note stated as
under:—

“It has been seen from the Invoice-value register maintained
in the Custom House that the price of Acrylic Fibre in
the international market was around US$ 1.25 per Kg.
This on the basis of the exchange rate then in existence
worked out to Rs. 10.07. The price of Wool Waste noticed
at the relevant time was 70 pence per Kg. (UK) or Rs.
12,20 per Kg. The question of possible violation of exchange
control regulations is being investigated.”

71. The Committee referred to the news item appearing in the
Times of India of 13 August, 1985 and wanted to know the details of
the cases in which the racket of importing synthetic fibres and wastes
by misdeclaring it as woollen waste was unearthed by the Directorate
of Revenue Intelligence. In a written note, the Ministry of Finance
(Department of Revenue) have furnished the following information:—

“Pursuant to an intelligence received by the Directorate of
Revenue Intelligence, 31 consignments declared as wool
(waste/shoddy wool imported by different parties in July,
1985 at the port of Bombay were examined. Two of these
consignments imported by M/s. Deepak Woollen (P) Ltd.
Devas and Mi|s. Oriental Carpet Manufacturers India
Limited, Amritsar were found to be wool waste as declar-
ed and were subsequently released. 27 consignments have
been found not to tally with the description given by the
importers. Particulars are furnished in the Annexure
(Appendix I). In respect of the remaining two consign-
ments, samples are being re-tested by Bombay Custom
House. Adjudication proceedings have already been
initiated in respect of the aforesaid 27 consignments.”
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72, The Committee find that Oswal Woollen Mills, Ludhiana and
Swastik Enterprises, Ludhiana had imported 6 comsignmeuts of
goods, described as wool waste, in October 1979 through Madras
port. The test reports in respect of these consignments indicated that
the goods were multi-coloured mass of fibre and yarn but did not

declare specifically whether the same were wool waste. Two out of
these six cases where the wool content was expressed as 60.89, were
however, on retest found to contain 99% and 98% wool respectively.
In two other cases where wool content was not expressed/declared
in the initial test report, a test of the remnant sample disclosed
the wool content to be 96%. The test reports did not specifically
indicate whether the imported goods were woollen waste but stated
that the classification of goods might be decided in the light of
the guidelines contained in Board’s instructions of 1960. The goods
were treated as woollen waste and subjected to auxiliary duty at
5%, ad valorem. Another consignment of goods described as wool
waste imported in October 1979 by M/s. Oswal Woollen Mills,
Ludhiana was subjected to Laboratory test by the Deputy Chief
Chemist who reported that the sample consisted of free fibres of
wool, agglomerated and untwisted. He, however, did not categorise
it as wool waste. He suggested that the practice regarding classifica-
tion at other ports might be ascertained, which was not done. On
the other hand later the Deputy Chief Chemist, after taking into
account the views of the appraising group, the price factor and after
discussions with the representatives of importers, agreed that the
goods in question were soft waste and that the samples should be
considered as wool waste . The Sixth consignment of goods decribed
as wool waste which was also imported by M/s. Oswal Woollen
Mills, Ludhiana in October 1979 was on test opined as slightly soiled
wool and not as wool waste by the Chemical Examiner. However,
at the instance of Deputy Chief Chemist, a fresh representative
sample was drawn and on reliest the sample was stated as agglomera-
ted mass of fibres alongwith out lengths of rovings and small amount
of dull white fibres. It was, therefore, decided to classify the
goods as soft waste of wool and to assess it to duty as woollen waste.

73. Three more consignments of goods described as wool waste
which were imported in February 1981 by M/s. Punjah Processors,
New Delhi were, on test, found to be composed of 99.7% of wool
which did not satisfy the definition of wool waste. The case was
adjudicated by Collector snd it was decided that the goods may be
treated as wool fibre and subjected to customs duty at 407, a:!
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valorem plus auxiliary duty at 5%, as applicable to raw wool. The
importers, however, filed a revision application to the Board and
on their instructions the goods were examined by the Chief Chemist.
On the report of Chief Chemist it was finally decided to classify it
as wool waste, Five other consignments of wool waste identical
as regards description, price, foreign sc''er with the aforessid 3
cases of February 1981 were imported by M/s. Punjab Processors
in October and November 1981. In all these cases the wool content
ranged from 84.8% of wool and these were treated as wool waste
for the purpose of duty assessment.

74. The Committee were informed that the raw wool obtained
from sheep/lamb contains wool grease, suint, excretion and other
extraneous matters. The raw wool is cleaned first and then com-
bing and carding operations are done, The waste obtained at this
stage which is in the form of a fibre is known as soft waste. Subse-
quently the clean wool is woven into yarn. The waste obtained at
this stage is kmown as hard waste and hard waste contains yamn in
entangled condition wot fit for weaving’ or knitting, multicoloured
heterogenous and shert in length

75. The aforesaid type of waste on import is referred to as
woollen waste, wool waste or waste of wool by the Government
for the purpose of levy of customs duty. Whild customs duty @409,
and auxiliary duty @5% are levied on wool, on customs duty
except auxiliary duty@5% is levied on woollen waste, wool waste
or waste of wool on imports, According to the criteria laig down
by the Central Board of Excise & Customs and enunciated in their
instructions issued in the year 1960, the material imported will be
assessed as woollen waste at the concessional rate only when it
consists of free fibres, clippings, cuttings etc. and mot long lengths
of yarn or rovings and slivers. The wool content expressed as a
percentage of the total fibre content should not be less than 60% .

76. The Committee find that the various companies stationed at
Ludhiana were importing woollen consignments only through
Madras port, not only from the year 1979 onwards but much before
that also. The freight rates from London to Bombay and London
to Madras are almost the same around US $1475 per full container
load, but there is a wide difference in the Railway freight rates
between Madras to Ludhiana and Bombay to Ludhiana which are
around Rs. 95/- and Rs. 65/- per quintal respectively. Even though
the import policy permits the importers to make imports through
any port in India and certain companies are reported to be having
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infrastructure facilities for clearance at Madras port, the reasons
for incurring additional expenditure to the tune of about Rs. 30 per
‘qunital on imports from Madras are not comprehensible to the
Coinmittee. The cases of imports made by the sister concerns
of M/s. Oswal Woollen Mills through Madras port during the
period October 1981 to March 1982 wherein they had attempted to
manipulate clearance of acrylic fibre in the guise of wool waste
confirms the apprehension of the Committee that imports made
earlier also in the name of wool waste were not without ulterior
motivations. The fact of consistent imports by the parties of
Laudhiana from Madras port by incurring avoidable extra expenditure
on freight should have created a doubt justifying further enquiries
by Customs authorities and made them to put the consignments to
thorough test as was done in the case of imports made during the
period October 1981 to March 1982 when the parties were found to
have packed the goods in such a way that they contained synthetic
material in the core covered by a padding of wool waste. The
intentions of making imports through Madras port only would have
then not remained a matter of speculation; the real intentions were
to import wool as wool waste and avoid paying the higher rate of
duty. The Committeel cannot help recording their displeasure at
the laxity on the part of the Customs authorities in not exercising
the degree of vigilance and care expected of them in the discharge
of their duties.

77. The Committee find that the Deputy Chief Chemist who
initially suggested that thel practice regarding classification at other
ports might be ascertained, discussed the case with the appraiser and
the representatives of the importeys and revised his opinion by
agreeing to consider the sample as wool waste. His earlier sugges-
tion to ascertain the practice of classification at the other ports was
not acted upon. That the sample which was initially found on
test as raw wool was treated as wool waste subsequently by the
Dy. Chief Chemist simply on the basis of his discussion with the
importers and the appraiser cannot but arouse grave doubts as to
the correctness of the classification. In the opinion of the Committee
the Dy. Chief Chemist had no justification for reversing his opinion
based on the test report of the laboratory. In the event of any

doubt arising in his mind after discussion with importers and the
appraicer he should have referred the matter to the Chief Chemist.
The Committee would like the Ministry to state categoricallv whether
the action of the Dy. Chief Chemist in reivising his opinion in this
manner without recording his reasons for so doing was justified. The
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Lommittee recommend that functioning of the Madras Customs
House during the period when these transactions took place should
be thoroughly examined with a view to fix responsibility for various
acts of omission and commission committed by the officers during
this period and disciplinary action taken against them.

They would also like to be informed whether as suggested by the
‘Dy. Chief Chemist efforts were made to ascertain the practice at
other ports, and if so what were the practice prevailing at other
ports. -

78. The Committele find that at present there appears to-be no
system whereby the data about classification of goods described iden-
tically at different ports is available at each port and at the Central
‘Board. The establishment of such a date bank at every port would
clearly be of great value. It would certainly act as a check on
malpractice besides ensuring uniformity of practice. The Com-
.mittee would like to be informed of the action taken by Govern-
ment on this suggestion. .

79. The Committee note that definite contracts are executed be-
tween the importers and exporters and the details in regard to the
specifications of the goods, price and period etc. are contained there-
in. In regard to the 16 consignments of import referred to by the
.Audit, the Ministry of Finance (Deptt. of Revenue) have expressed
their inability to ascertain from the Bills of Entry whether the con-
tracts entered into between the importers and the foreign suppliers
were examined by the assessing officer at the time of importation.
‘'The Committee feel that such contracts should invariably be
examined by the assessing officer at the time of classification of
goods on the Bills of Entry filed by the importers for the clearance
of the goods to ensure that the goods imported tally with the speci-
fications detailed thewein and this fact should be recorded in the
Bills of Entry. This will eliminate the chances of import of goods
other than those contracted for. The Committee, recommend that
suitable instructions in this regard may be issued as early as possible.

'80. The Committee find that the Central Board of Excise and Cus-
toms issued instructions on 4 February 1960 laying down the guide-
lines for distinguishing woolleh waste from raw wool/woollen fab-
rics. Theke guidelines for determination of wool waste provide that
it should consist of fibres, clippings and cuttings etc. but not long
length of yarns or of rovings or slivers and that the percentage of
wool content in the total fibre should not be less than 60 per cent.
‘The words ‘long length’ have, however, not been clarified anywhere
to specify the limit upto which the length of the fibres can be allow-
ed as ‘waste’ and the limit beyond which it should he treated as
1506 .S—3.

-
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wool. The Secretary, Ministry of Finance (Deptt. of Revenue) con-
tended during evidence that it was mot possible to quantify the
length as the yarn content in the waste can vary in different types
of waste and clarified that the intention of mention of ‘long length’
in the instructions was to signify that it should not be capable of
being used directly either for weaving or knitting. The Committee
are unable to accept this explanation for Governments inability to
indicate the precise meaning to be attached to the expression “long
length”. The Committee desires that further efforts be made by
Government so as to eliminate different interpretations to be plac.
ed on long length’. The Secretary, Ministry of Finance (Depart-
ment of Revenue) had in fact promised during evidence before the
Committee in October 1985 to issue the necessary guidelines. The
Committee regret to find that no such guidelines have been issued
so far.

81. The Committee find that according to the prescribed proce-
dure for taking out samples from different packings the samples are
required to be drawn not only from the outer periphery of the
package but also from various portions of each consignment includ-
ing the core portion in each package so as to be truly representative
samples of the goods imported.

Having regard to different results obtained on testing and re-
testing of the samples the Committee inquired if the samples in
respect of the consignments imported in the years 1979 and 1981 had
been drawn according to the prescribed procedure, the Ministry
of Finance (Deptt. of Revenue) replied that “it is not known
whether samples were drawn from outer periphery or from one point
only”. The Committee was astonished at this reply. When o
procedure has been specifically prescribed, it is but assumed that
it is scrupulously followed. The indefiniteness of the reply can only
mean that the correct procedure for drawal of samples was not fol-
lowed. The Committee suggest that when representative samples
are sent by the Appraising Deptt. to the laboratory, the method of
drawal of the sample should invariably be recorded on the test
memo. - \

82. The Committee recommend that hereinafter the test reports
on the samples of wool should specify the nature of the waste and
the products from which the wastes have arisen so as to enable the
Assessing Officers to classify the wool waste correctly.

83. The Committee find that M|s Punjab Processors Ltd. and’
Mijs.Ghandhary Trading Co. (P) Litd., New Delhi, sister concerns of
Mis. Oswal Woollen Mills Ltd. had filed 16 Bills of Entry for clear-
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ance of goods from Madras port declared as wool waste during the
period October 1981 to March 1882. The examination of the goods
revealed that the goods were packed in such a way that they
contained synthetic material in the core covered by a padding of
wool waste. The goods were detained and subsequent detailed
examination in the presence of the importers and the clearing
agents revealed that the bales were packed with loose layers of
wool waste with press packed synthetic fibre material inside. The
laboratory test of the samples drawn both from the outer padding
and the inner core confirmed the weight of 80 per cent acrylic fibre
in the core and 20 per cent of wool waste in the outer padding. The
adjudication proceedings werel launched against the importer and
redemption fine of 10 per cent of the CIF value and personal penalty
totalling Rs. 1,50,000 were imposed. The importers filed writ peti-
tions in the Madras High Court against the order of the Collector of
Customs, judgement on which has been reserved by the Court after
completing the hearing. The Committee would like to be apprised

of the order of the Court and the action taken thereafter by the
Government. .“

84. The Committee observe that there is a wide differencc be-
tween the rates of duties on import of wool and wool waste which
are 45 per cent and 5 per cent respectively. The Secretary, Minis-
try of Finance (Deptt. of Revenue) admitted during evidence that
“there is a temptation to import genuine fibres or genuine wool as
wool waste because of the difference in import duties”. He also
admitted that this duty structure is ad hoc and is not based on any
scientific analysis. The Committee, therefore recommend that the
Government should take great care in specifying accurately the des-
cription of the item liable for customs duty so that the importer
does not get a chance to substituting other items of a similar des-
cription under the guise of the item which is subject to the lowest
customs duty. Thel Committee, therefore, recommend that the Gov-
ermment should explore the possibility of restructuring the duties in
such a way that the temptation to evade higher duty is reduced to a
minimum if not eliminated altogether.

New Drvrmr; E AYYAPU REDDY,
August 11, 1986 Chairman,
Sravang 20, 1908 (S). Public Accounts Committee,

Note: The Committee note with satlsfa;tion that in the last Budget
of 1986-87, Government have increased the rates of customs
duty on wool waste to 20 per cent ad valorem.



(=]
o

15 -665°ge‘E 6¥% .669°z0"1 00 -56Eg
Arem Yoo "65-1qRQ "N “JedeN
00 mm.nm 00 -0 onapudy (s) asepy  wey ‘proy (Wl ‘y-E91
6F .864¢ +00 -510E airem joopy (1) b .gli‘goCs 666y 1004 SRuMy ooy Twregg S S
L6 FLEBEY ¥5 .go¥ighs of .olo11
- - . 2)5EMm ceuv ‘_.o_«n_.wn&a-.—
00 ¥y 00 -LEol onapuig (¢ e ‘Sary erRMpu] ¢
¥ .¥5o'ng oS .ECob u.ihu“ﬂ?ﬂ (1) Sg.o081'69°1 00011 _8*» wIoop JEUH Hg ¥
6z - 1£6'Co'¥ Sg .SHELS 12209 68'myrag N ‘IeSwN uren()
8EM -Yos ‘peoy _dn.-..u..r.,(nw- “C10011
00 .03L‘gl 0959 onpIuig M« Arwp  IyRQ MIN ‘el BRIy ‘S1-y
Gg -Sso'gl Eo¥s awem [oopy (1) 5G‘zofgE s 66601 [00p  ‘sIpwiy g1y B [0OM SN §
Nwem prey urep  cco1z61 uyg edpuvg eens
LS . LoB 1l 00 .0£5‘001 €Soo1 maudg 64 .664Fc1 00001 1oop  ure[ ‘smog 3 usyg feng Sy B
g9 -096'g1‘11 69 .gl1°go'E ¥orSe
Airem yos ‘os-fequog
oo -¥ot'gi‘s z61g1 mequig (o) .muoﬁ usWHEN R4 uoa-..me
AeMm aQve ‘umae uregRy ‘P11
69 -¥Lg‘6g s10l 1oop (1) 6L .18¥0z‘E 00053 _SWH _-.doC n&vu.-ﬂ.—. pourvaoN Sfiy 1
6 g L 9 S ¥ g

T 1

POpEA oq

‘™ Ty ur : aon
01 ignos inq  wenEA ITD 8By ul 4D uondusa(| aneA I'T'D a_nw ~dioeq

pRuTELONY pauepaq

‘oN
sure) ¢ 1au0dwy IS

———

g6t *qnL wy Coquog fo 110§ oy v pom Appoysimsom poom v puviep e fo M

I XIONAddVv



-
o

9B 156446

gk - 1geSgor

*y -98g'¥5‘E,

98 -9E1°g0%

LL-gle‘ta's

61 .085°CS 11

61 .060‘E1'g

19 LB1'LE'G ol -gBo*s,
09 .§656g‘1 00 -g6L‘E1
10 .5gSl¥ ol .zhe'd
&b .0r6'1g'c oo .zlg'cs
00.gL1'11c 00 -g68*41

LI JALT oo .¥eof
.68 .¥19°68'1 R TA §
00 .gge‘Gy 00 .¥LLS
£6 .get0b 00 .156'C

¥L .66 11 00 .gbgor
00 04666 00 .L666
VL .685°61 00 -106
sL -g6¥‘g¥'s 00 .Sgg61
00 -gL0‘6L1 00 .EvHr1
ol .zTh 6L 00 -oH¥S
¥9.golhgs  00.69198
00 .0656%‘s 00 .656Sz
¥g.gritin oo .Fog
11 -Eg¥ogr 00 .S1081
00 -Bl9*05‘1 00 -gS001 _
11 .118°68 00 .%m.

Arem MM.- @®
2R [
u:-so_n._we% (1) 18.506%a'c

_ sﬂm. yos
_ o
B-ﬂﬂo.“o:m M.w L9 .056'¥1'E

qads (8]
ope 3
Awem .“.,o:m M.W L¥ Fo16L1 -

[T, 778
o X N

Qrem yos
3
Q-uMsoﬁ_oﬂah m_w St .L8g'69'

snamols (&)

awem joopy (1) ¥1.SS6°65E

o0Ste

oogt 1

00081

uspm
oom

ampy  9edwey ‘amo], [9pogy ¢
[°M 0D ¥} pERvg ueyq s/
(vuwiregy)
A wdpueg  ‘sary spnepuy
oM ‘N wopoop feang Csfpy
nmm edjuny ‘Ig upef ‘puwy
[000, usumuvL JEON ‘smsnpu)
WOO[puvE] Wy ‘sfjy
*100°6¥1
amy empmy qopwpy ey ‘L1

%M

asm
[ Pom

ol



32

—

S .Gog°reigr LE .665°86% 00 -Lzgl1 ..:a-w- A . Sgoo1r
ashjog (%) C8EQN Auolep) spuatig
190M 1€OM - #:N ‘s€5-D “PV (d) saras
65 -285'LS"1 000 - 6985 paanoog (1) 9f #SLL'g (4412 FRINEO§  -NEU] UR[COM BYRSEMG S/} B!
SL .618%E'g 00 -9ga‘sE |
11 .088'S¥ g1 go -60L66 00 5561 2qy
o saudiog (2) 10om um.nﬁm.. Pa uz._w..v“ .
Lg -019°¥8*1 00 .Lt6F, ? (1) g5 -615ge‘g? ¥66z8 pAnOg N.E.ln wonvuoIoD sfpy L1
Lg .og¥'lgP ¥S .2Sg¥g"1 L5c. £6¥¥1
R 065 -6%0g awem
opauAs (o) “Froem
oo & 1 L
go.106'gg 696 .6g¥y Appoyg (1) g8 ¥BL1LE z6g61 pposs Lo g1
00 .g16°6L7L €L .5l¥6o's ofo .#goz
ArEm Yos
¥g -vEL0ST olo 198zt onaiudg (&)
100, 1y G hik ‘o1
6g -6€L'g1"1 og6 .B5gl Appogg (1) €o.BEg6E'E] 1ogst PPOYS 1
11 .6665g*6 og - 14g'oh's gg6 -61L61
1g .02g°161 g90 -Sg6ST M . oom S9N ugtumuﬂﬂﬂr?—uu_voﬂ
MIPUAE (B) o e 66 Appods ‘A UOMOOM FSAWY by +
00 -080"15 0z6 .¥ELE 1o0M Appoyg (1) of .1gz‘el'e L ! N H1
So .gSloluy. € . 00566 oS . SCELY
*Soo1¥1-euer .
0o -eg'evy 00 -96e%56 u_.oﬂu.nu.asm ﬂﬁa AWM .B.a.o-w.maﬁdgvﬁ
€ 1980l oS- 616T1 0I5EM [OOM ?w 9L -goo's9'9S olgl¥ oeM SN SOHOOM TRRABS ajpy 61
6 8 L 9 [ ¥ € B 1

e ————



33

&l Chsho ¥

€6 gLbgLes
£g 19L19'€

06" 5ro‘o1'6

o1°'g¥E'So6

6L ¥Lg'¥bz'6

$o' 1#6Sg'g

6¥*s10'65*1
00'gf06L 00'ggly
6% 956'6¥ 00'96gc
00" 00858 1 ofze1
91'ggo‘6o’t
ob-SSBbL 0S6° Lg1g
9l okg‘PE 00Z° g9t
ol gES‘Se's 00" L¥lgt
00°g6L'9L 00" BEL¥1
ol oblgh oo ¥1o¥
il 1gg‘Ez‘c oo* §65gt
|o= *gBS‘GLer 02 gegh1
1L Shigh* 00° Sg66
oS ¥E16e's 000" 245g1
ﬂﬂ.mlnw..wmh: 8..—.3“. T
oS- g¥b's¥ 20° glse
88 989°6zs‘s 0" 9gs‘g!
oo'gSiralt  G-ghEr
R AL S 65p¥

eﬁ.__
Yos anauAs (o
D«gu“.—o; M- 90 086151

EATLTTY
anaqiuAg (1 €6'Srztiz'r

Jrem
yos anayiuks (¢
TEM |0OM M_ L gCLiG1r

M Yyos
analudg (5
asem [oopp (1 Sgrorliobis

aseM Jj08
mayuds (B
awem oopy (1 Sgrorlfof's

nsep 1yog
anaquig (&
asep [oopp (1 Sgrorlotiz

2N5EMm 508
anaqiudg (z
awep [oopy (1 Sgrorlfofs

005z

¥16g

00061

poobi

JERUAY
AMN, ‘proy wEmRg TN BAITM oo
100 Tvg JeaN suog BURGS
(vurdsvH)
arep Eo1v61 —yediney uemo],
oM LEg "op p peyreg _ﬂﬂg ¥z

ooy P epy ST
o T ool PIE 1D
_Sb} ‘UL 1L ‘wyeromy xaj00M SN ET

AFepL

Toom loq zE
awey sueigpn ey dodq
100\  suMnpu] puvuedelip 'sfiy 1T

ey

oM ‘oq or
AsEM “¥aeigpnc ‘peoy npegeg
[oM 1oy siwamiuy paoieg YW 61



——

oF _w_v.cw.m 19" ¥hiYit's
: ‘g ‘GokSr Arem Busigpn-y
oo Bos e * uzuﬁﬁm_ﬁ usep  ‘peoy wuaul) ‘P
19°9€e'gd 00" ¥5g9 awemoop (1 googElos‘i}  6gess 1°oM  (d) ST wepoop W Ls
¥E 1695 . mw,-hc-a
caCl by - 8L.6*00° 196 arem -urog Hogpay 4
L4 9SL'H1°G 00" 545001 vo'1gEy wog onomAn(e _— -.-_wﬂbgbn-v .
¥€:65g°16 00" 660t Arem [00pp (1 46 LEgioSa 666 J00M 1B [PUORRWINUY AAH0ONM -s!a 95
6 8 L 9 < ¥ £ [

——



35

odwes ay jeyy pajrodal oym jsjway) oD Lndag ayy 4q 3¢y
Al0jeIoqR] 03 pajdRdfqns Sem  BUBIYPNT ‘S[[IN US[[0OM [eMsQ 'S/
Aq ‘6L61 1940300 uf paytodwuy 3j58M [00M 58 PaQLIOSIP SPOOE jo judw
-USISUOd JaYjouy. ‘waLona Po jued Jad ¢ je Ajnp Aleqpxne 03 pajoaf
-yns pue 3)SeM UI[00M SB pajear} alam spood ayJ, ‘0961 JO suop
-ONJ1jSUl s, pIeOEH U} PAUBIUCD SaujdpIng sy} jo 3ySi| Ay} ul pIpap aq
jYysjw Spood Jo UOKBOYISSBID yj JBY) PajB)s jNy IJSBM UI[[OOM dlam
spood pajrodwt oy} Jayjaym ajeopup A[pesyroads jou pip syodal 3593
9y, "jued Jod g 3q 0} JuUOL [oom By} PesO[ISTP d[dures JUBUWIAI
343 Jo 3533 e ‘jiodal 3893 [BRjUf Y} U pale[dop/passaadxd jou sem
JUBJUO0D [oOM AIAYM S3SBD J3Yj0 om} u] "A[9A130adsal [oom Juad Jod gg
pue jJu3d Jad 66 uUpBIUOd O} PUNOYF 359331 U0 ‘I9A3MOY ‘DdI9M Juad Jad
809 Se passardxa sem juaju0d [oom Y} dIAYMm SITeD XIS 3sAY} JO Ino
OM], '3)Sem [oOMm JIIM dwes 3y} Jayjaym AL[[edyroads aIev[oap jou
PIP Inq wied pue aiqy Jo Ssew PaINO[od-[[NW 31am Spoof 3y} }ey}
POjEIPUI SHUIWUIISUCD asaY) Jo 30adsax uy syrodar 3say ayyl ‘jdod
selpe]N Uydnolyy EL61 I2q030Q Ul ‘9sem [0om Se paqliosap ‘spood
Jo sjudwudisuod ¢ payrodwr pey evuewpn ‘saspdidquy H1semg ?scusow Jo jusut

pue euerypny ‘S[[IJN US[[OOA\ [BMSQ jEU} PUy 2 WWO) YL, - oueury 9l-zL !
- ¥ ¢ 5 1

PRIV "ON "ON

SUOHEPUILNII0INY/SUOHEAISGO Ansuny eied ‘IS

SUOHDPUNNIOINY PUD SUOKDOLISQO JO TuUnUIIDIS
II XION3ddV



0} orqeoridde se judd 1ad ¢ je £ynp Azeixne snid wa.o(pa po U
1od OF 38 Lnp swiojsnd 0} pojoalqns Pue diqy [oom se Pajead} 3q
Lewr spoo8 U} JEY} PIPIAP Sem 31 pue J0RR(0D 4q pajedrpnipe
sea 9sed UL -)SEM [00M JO UONIUYdP 3y3 AJSHES 10U PIP YIIYM
[oom Jo juad sad 66 Jo pasodwiod 8q 0} punoy 159} uo ‘alam TYB@
MON ‘s105§300dd qelund 's/IN 4q 1861 A1eniqag ut pajrodwl 21am
UOIYM 2)5eM [00M SB PAQLIOSIP §po08 Jo SjuawuSSU0d JIOUr 3dIY,

-3)sBM UI[[0OM SEB AInp 03 I ssasse
0} pue [00M JO 3jseM 3JOS se spood 3y} LJISSe[> 03 PApIOSp ‘dI0jdI8Y}
‘spam 3] 'SIQY 9HYM [MP jO junowre [rews pue s8uraol jo sySusy
jno ypmsuo[e  sAIqY Jo ssewr pajesawo[§e se pajejs sem Iduses
ay) 359331 UO pue umelp sem ajdures aAjejuasadar ysaly e “4sTway )
YO fndag Jo dduejsur 3y} je ‘I9A9MOH “JSUTWIEXY Tedlway)
oy} Aq 2)s8M [00M SE JOU pue [oom pafios Aydifs se paurdo 3s93 uo
sem LG JoqojpQ Ul eueiypnT ‘STl USI[OOM 1esO 's/IN Aq payod
-uI[ OS[E SeM UoTym djsem [ooM Se Paqudsap spoo8 Jo jusWUSISU0d
XIS UL ‘3)sem [0OM SE PIIIPISU0d 3q PInoys sardures ayy jeuyy
pue 2jsem 1330S d1aM woyysenb ur spoof ayj jryy paaide ‘s1agxodurt Jo
SoAfEauasa1dol oY) YIIM SUOISSIOSIP Tajje pue 10308] ao1d ay3 ‘dnosd
fumsreadde 3y} Jo  SMIIA 3y) junodoe Ojur Surye; Iaye ‘JSIUAYD
JoIYD fynda(g oyy I9je[ puey Joyjo ¥y} UQ -dUOP JOU SBM UIYM
‘poure}Iadse aq B Sprod Jayjo je UOlBIYISSBID Surpaedax ddead
a1 18U} pojsasins o] "d)seM [0OM SB 31 as11099180 j0U PIP ‘IaAamoy
‘QF peISHMIUN pue pajerswoidfe ‘oom jJo Sarqy 33IF JOo PIIsIsU0D

R

* .I{-l.}lllr’lllllll - ||.I.l..||1ll.|.l.|l|ll|ll||l|...|||1l.1‘l.;. N




37

14 pajrodwr [eraajewr ayy ‘ggeT 1eak Y} Ul panss} SUOKONIISUT J19Y}
Ul Pajepunua pue suwosny) 2 asXY Jo Pagog [enjua) 2yj £q umop
PIB[ B1I9110 3Y3. 03 Surpaosoy ‘sjrodwir uo [ooMm JOo 9sBM JO 9)FEM
[00M ‘a3sBM UB[[0OM UO PayAS] ST jued Jad S® £np Kajpxne jded
-x3 £np swojsna ou ‘7ooMm uo parad are jusd Jod S® Anp h.ﬂwﬂzxsm
Pue juad Iad (p@ L3np Swoysnd UM “AInp swojsnod N.q KA3[ Jo asod
-and 3y3 JoJ JudwuIaA0K) 9y} £q [00M JO 3)SEM JO IjsBM [oOM ‘DISEM
US[00M se v} parreyal St jrodwir uo sjsEM Jo 2d£y presazaze ayy,

"yj8ua[ ur 3I0ys pue snousd
-0I938Y painofoopnw  ‘Sumyiuy I0 Surasam I0J 3y j0U UORIPUOD
Po[3uejud ur urBA surBju0d IysBM pIBY pue ajsem piey se umouy st
o988 sy} Je paursjqo ajsem 34, ‘'ule£ ojur UsAOM ST [0OM UETd ayy
Anyuenbasqng ‘ajsem 1J0S se umouy St 3Iqy ® JO wiioy 3y} ur St Yorym
ade)s smy) @ paurejqo Ijsem AUy, duop e Suonesado Suipivd pue
Suiquiod uay) pue jsay PAUEBS[D ST [00M MBI 3y, ‘SI13}}BW SNOAUBI)
X3 I9yjo pue uopaIdXa ‘ums .‘aseasd Joom surejuoo qurer/daays
Wwioxy Paure}qo [00M MBI 8y} jey) PIULIOJUT SIIM 93 1WWO)) Y,
‘yuswsssasse Ljnp jo asodmd ayj 10 ajsem [00M SE pajeas) arem
953y} pue [0oM Jo juad Jad g'pg wioay paSues jusjuod [ooMm ayj sased
983U} (8 U °Jg6] ISqWLAON pue I3qojd() Ur sIossaoolg qefung
'S/IN £q pajrodurr arem [g6T Areniqeq Jo sases € PIesaioje ay} yyum
d[es udpioy ‘somd ‘uondirossp spiefex se [edrjuspr 3jsem [oom
JO SjuPWUSISU0d JAYJ0 AL ‘JSEM [0OM SE 31 £pissep 03 paproap
Afreuy sem 31 jspwayD Jary) jo jaodax oY} uQ ISRy JAIy) oy
Aq paurwrexa azam spood 9y} suononIjsur I19y; uo pue pieog ayj
0} uonjedridde uolsiAex B pa[y ‘Tanamoy ‘szdjrodwit 3yy, ‘room Mmeg



«©
o

U} Oos[e lJol[dea dpew Spiodw }By; AN WW0) 3y} jo uojsuayaxdde
9y} SULIgUOd ‘sem [ooM Jo IINd Ay} ul AIqy I[AIdE JOo DUBILID
aendiuew 03 payduayie  pey Lay) upIIYM 2861 YOIEW O} 1861
19q0pdQ powrad ay3 Bupmp Jod sIpEly YSnolyl STIFN US[I0OM [eMSQ
‘8/JN JO SUI0UCD IAYSIs 3y} Aq apew sjzodwl} Jo saged IYJ, -INPIW
-wo) 3y} 03 IqsuayarduwIod Jou e seIpB] Woij syrodur uo pejunb
13d (g 'sy jnoqe jo aunj dy; o) ainjjpuadxa [euonippe JupLmou}
J0j suoseas 3y} ‘JJod SBIPB]Y j8 VUBJIEI[D JOJ SI[[[O8) IINJINIIEE]
-ur 3upaey 3q 03 pajtodal are sajuedwod UE}Iad puw vpu] Uy jrod
Aue yBnoiy; sjioduwry ayew o3 sidgrodwy ayj sppwrad Adped odwuag
ay3 ydnoyj ueAg -A[@Apoadsal [ejunb Jad g9 sy pue g 'Sy punole
218 YdyM sBuBlypn] 0} Aequiog pPuB BUBIYPNT] O} SEIPBIN U9M}aq
sajex jySpeay Lemyjey 9y Ul UAIIYIP P B 51 13Yy) Jnq ‘peor
Jaupejuod [[nJ Jod gLy $ SN punole duies Y} jsoWE I8 SBIPYI 0}
uopuor] pue Lfequiog 0} UoOpuoT wWoJj sajer JyBeIy Ayl -osie jeY
310jaq yonwi jng SpIeMuo gLE] J8aK 3y} woiy ATuo jou ‘Mod seIpEy
ySnoay; 4Auo sjuawuBsuod uajoom Supsodwip azem eUBYPNTT
je  pauope)s sajuedwod snopreA 3y} jBY) PUP 3N WWO) YL

‘U Ia3a 09

55 §S3] 3q 30U PINOYs JUU0d aiqy Tej0} ayj jo afejuadiad

8 st passaldxa jusjuod [oom 3yJ, ‘sIaAlS pue sBuprol Jo0 ured jo
syjfuap Buoj jou pue 239 sBupnd ‘sBupddipd ‘seaqy oo._« JO 818[8uU0d
31 Uaym A[uo 3jBl [BUOISSAOUOD 3Yj} B I)SEM UI[[0OM S8 possesse oq

¥




39

‘AQ Yy dwpjwwo) Iyl jo uojurdo Yy} U] °UOH BIYESBID Yy Jo S8du
1091100 3y} 03 s HqNOpP a8wv18 asnole jng jouUUBDd Jospeadde 8yj pus
sreqrodur} 3y} UM UOISSNOS[p SIY JO S[Eeq 3y} UO Adurs 3spuiaygy)
P A ayy £q Apuanbasqns 3)1sBM [00M §8 PANEAN g8M [00M MBI
se 389} UO punoj A[[eRfuUl sBM YI[yYMm ardwes ay} I8YL ‘uodn pajoe
jou sem spiod Jaylo AY) 38 UOHBOYISSE[D JO aopoead 3y} uTEIDIEE
0} uopsaBBns Jalaed SYH °3)SBM [OOM SB ardwes ayj Iapisuod 0}
SueaxBe Aq uojuido Sy pasjaal pue s1a310durr 8y} jo saApsyudsaldal
ayy pue Jespexdde ayy Yy 3sed 3y} PISSNOSIP ‘paueyIadsd aq JyBjw
sjr0d Jayo je uopeopysse[d Surpredar sonoevid ayy 18y} paisafdns
Arenruy Oym jsjwayD FeryD Aindaq ay) j8y) puy BdRWWo) YL

‘sapnp J19y) Jo SBIeydsP AU} Uy WRY) Jo p3jdadxa ared pue adusqi8ta
jo 3e1fap ayy Sursiorexe jou ul sanLIoyINe SWoIEN) 8y jo wred ayy
uo Ky1xe[ ayy je ainseadstp J1ayy Burpiodes diay jouusd 3NWUWO]H
ayl ‘Anp jo 3e1 Jaydiy ayy Sujked proae pue 3jsEM [00M SB [OOM
jrodwrr 03 ayem SuopjuR)UT Teax ayy ‘uone[ndads jo Jaew B paurBw
-1 j0u USY} dA®Y pmom Apuo 110d serpely ySnoxyy syzoduxy Bup
-yeuwI Jo Suofjudjul IyJ, °'NBEM [00M JO Surpped ® £q paidAod 310D
aqy Ur TeLIajEw dpayjuks paupwuod Aayl jey; Kem v yons ur spoo3
aqy poxoed aaey 0} punoj a1em sapted ay) uayMm ZgET YOIBW 0 1861
12q03o0 poprad ayy Sunmp apew syrodwil Jo s8I Yy UI dUOP SBM Se
189 gyBnoloy) 0} syuswruBisuod 3y} ynd 0 wAY) IpEW puw sappIOYINe
smoysn) £q ssumbus r@IN Zuldmsn{ qnop B P3jeard ARy
pmoys 181y uo amjipuadxa enxa Jqepiose Suuinour £q 3xod
serpey woj vuerypn] jo sanred ayy Aq sjzoduwir juaysisuod jo 308y
?YJ, "SUOIJBATIOUX JOLIIN INOYITM jOoU JI2M I)Sem Joom Jo dureu dyj

(anuwandy
Jo yuaunasedacy) dueul]

LL



A pinom sxjwwo) 3y, ‘adroead jo .h:E._oﬁcs Bupnsua SIP |63
yoerd[ew uo }o3Yd e se 0B A[ujejiad PInom 3] -anjea jeass jo
aq A[aeapo pinom 11od A19A9 38 Yueq BjEp ® yons Jo juswiysiiqeise ay,
‘Pavog [ejua) ayj Ie pue juod yowe I8 Jjqe[jeAR S| sja0d juazayip 18
AHeopuap| peqiaosap spoos jo uoyeoyisse[d jnoqe syep 3y} 4qaieym
Wys4s ou 3q 03 sisadde i3y} jusseid je 18Y) puy I jwwo) ay,

.3&&
18yjo je Fmyieaaad 3onoead ayy azem jeym os 31 pue ‘sprod Jayjo je
3aposad ayy ureIedse 0} apew APM SLOYR ISTWBYD ForyD -AQ Yy
Aq pasedsns se Jeyjoym pawojup aq 0 i os[e prnom LayJ,

‘wayy jsurede uaxe; uonoe Aseurdosyp pue pouad sy
Bupmp  s1e0jo 2y} Aq pejrwwod UOISS]WWIODd Pue UOISS|WIO JO s)oB
Snojaea oy Ayqiqisuodsas Xy 03 mara ® Ynm pauywexs AySnoloy; aq
PInoys aderd 300} suopoesuss; 983y} uaym pomnad ayy Suunp asnoy
stojeny seIpspy ayy jo Sujuopouny jeyy PuswWIOIaa W Iwrwo) Iy,
‘Pognsnl sem Buop os Joj suoseax 81y Jup1oz3r noyym Jauuews
-Stmy uw uopunido sy upstaes ur ystwey) Jepy 'AQ Q3 jo uopoe
My reyleym ZqreouoBeren #yeis 03 Anstupy oy ey PImMoM aayjw
“wod YL IstwRyD Jaryp 2yl 03 Iajjews ay P31J3jax 3Avy pinoys ay
1es1erdde ay) pue szajzodwy UM uorssnosip Jayye pupm sy ur Supsiae
qnop  Aue  jo judAa ayy up ‘A1038I10q8] Y} Jo j10d8a 183} ayy uo
peseq uorudo siy Suisisaaax doy uopeoynsnf ou PRY 318rway) jayun

(anuanay

Jo yunrdaq) soteury

.V

gl )




41

— D —

“yuad Jad (9 uey) SSI 3q JOU P[NOYS dIqY [810} Y} Uj JuARUOD [o0M jo
oBejusaaad 2y} 38y Pue SIAAf[S Jo sBuia0l O Jo sured jo YyBus] 8uof
jou jnq ‘99 sBumnd pue sBupddid ‘sauqy jo IS|SUCD pINOYS 3} IBW
apjaoid 3jsBM [OOM JO UORBUNWLISIP 10} saujapind asay], 'solIqe}
US[00M/[00M MBI WOI} 3ISBAM UI[[UOM SupysinBupsip 10} sauy|
-apind ayy umop Buike[ 0961 Aieniqdd ¢y uo suoponIjsuj panssj Swoy
SN puB IWPXF JO Paeog [euad Yy I8y} puy BRPJWWOY Y],

‘ajqesod se A[led se panssi aq Aew prefax spy} uj suojp
-ONNSU] A[QENNS JEY} PUIWWIOdAI ‘INPWWIO) Y], 'I0 PIROBIIU0D
asoy; uey) Jayjo spooB jo jrodup JO SIDUBYD Y} VUL 1M SiuL
-ATyug §O STIIE Sy3 U POPIOda1 3G PINOYS 308} Sy pue UaIRY) pafie}
-ap suopeoyads 3y yum A[rey pajiodw spood 3y} jey3 ainsua 03
§pooj 3y} JO SdUEIEID Y} 10} szaptodwy ayy Aq pIdy Anug jo siiigd
ag} uo SpooJ JO UOREBIYISSE[D Jo dWR 3yl jB JADYOo Sussasse ayy 4q
poururexa 2q A[qQEIBAU} PNOYS S}OBIJUCD Yons 38y} [33) 3PjWWO)
ay], ‘uoyejiodur} jo awp 3y} 38 I3[0 Buissasse ayj Aq pauywexd
asom siafjddns uBoI0} 3y} pue siajrodwil 3y} UIdMIaq Ojuf paIARua
£)0BIjU0D oY) JoYIegM A1jug JO SI 2Yy WoJj urenddse 0y Lmqeu]
Yy pessaidx$ aaey (anueady jo 3daq) ddueurq jo Anspury oYy
qipny ay) £q 03 paiigjes podwrr Jo sjuswuBisucd 91 9y 0} predas
u] "UPJISY) PaUEIUOd e 232 pouad puw 2dud ‘spool ayy jo suoped
-ogwads ey 03 preBax uj s[TeIep Oy pue s1edodxd pue s1syrodun Ay
U20M33q PANNISXD AT SIOBIIU0D UPIP 187} 30U .PWWO] Y],

_ "uop
-5988ns spY) uo juaWTUIAAOY) Aq UNE} UOdE Yy jo PauLIojul 3q 0



42

jo sajdures sapejussardar Amu) aq o} s8 05 ageyoed yoea ur uonJod
2100 ayy Surprijour juawuSsuocd Yyoea Jo suorjdod SNOLIBA UIOI} OS[B
inq a8exoed ayy jo Azayduiad Jajno ay) wol} Auo jou umeip 3q 0}
paxmbai aie sapdures 3y} s8upjoed juaIayrp woij sardwes jno 3uiye}
10} @anpadoad paquiosaad ayy 03 Suypiodde 18y} PUY 83 ruwo)) Y,

‘8] OS panssj
usaq oAy saurEpPINd yons ou 38y} puy o3 121821 2 rmIwo) AYY
-gouyopm3 A1essadou ayj ansst 0} GgET 139010 U 393 TwIwo) Y3
a10jaq dduapiAd Junmp pastwroxd joey Ul pPEY (anuaaay jo juaunred
-3q) @dusvuld jo Anstuny ‘Arejaidss 3yl - y8uay Buoy, uo paoerd
aq 03 suopejardjul JUIIYIP ajpUTWI[@ 0} 68 OS JUSWUIBAOCY)
£q apewr 2aq SJI0Jd JaypIng jey) SalsAP sapruwo) ayyL - UIBUI[
Suoy,, uossaxdxa ayj 03 Paydene aq 03 Fupusawr astoaad ayj 3jedrpur
03 A}IIqeUl SjUdWIUIdA0Y) JOF uonyeue[dxa- ST} 1dadoe 0} J[qRun 3ue
aapnuuwo) ayy, ‘Buppruy o Surasam Ioy saqye Apoaarp pasn Bursq
jo arqeded> aq jou PnoYs 31 Jeyy AjpuBis 0} Sem suonOTISUL 33 I
38ua] Buof, jo uopUAW jo UOHUAUL af) j8y) PayLIEP pue 3)seM jo
sad£} JuasapIp Ul Area ued sem ay} ul juayuod urek 3yy se qyBuay
ayy Amuenb 03 arqissod jou sem It jeY} 20UapIAd JunINp PapusiU0d
(enuaasy Jo daq) adusuyy jo AnSIUIN ‘Areja1dag ayJ, ‘10om
g8 pajeal) a9 Pnoys 3 YoM puokaq jrw| 3y} PuB I)SEM, 58 pamoy
.[¢ 9q wed seiqy ayy Jo WRUSY Ay yorym oydn WM 3% £poads 0y
a1aymAue PayLIEd U] jou ‘IaAdaMmOY ‘aaey y1Bua] Buoy, spiom Yy,

e ——

4

u::u:uﬁ
Jjo uaunueda(y) soueulf

— ——




43

Suppped ® £q Paiaa0d 3100 Yy Ul [BHIANBW djjayjuds Paufeu0d
Kayy yey) Kem e yons uj parded azam spood dyy jeyy pafeasal spood
sy jo uopsujuiexa YL 7861 UYIEW O3 1861 19030 popred oy
Supnp 2)5EM [0OM S8 PIB[IP jd0d SBIPBIN WOI sPooS Jo I0UBIBIID
a0 Axnug 3o S{id 91 PAY PeY 'PIT SIIN  Ul[loop [emsO S/W
Jo 5uIDU0D ISIS ‘IYdd MIN “P¥T (d) 0D Suipesy, Areypueyd
s/ pue 'pyT stossadoid qefund s/ 184l Puy 33pjwwo) YL

‘A[3o91100 AseM [00M Y} LJissed 0) siddWO Suisses
-§y 9y} I[qBUd O} BB OF UISLIE dABY SIISBM Y} Ydiym woij sjonpod
ay} pue 3jsem ay} jo axnjeu Ay} £310ads prnoys [oom jo sardures gy
uo spiodal 159} Y} JAYJBURIAY IBY} PUIUIWOIIX I jWwo) Y],

‘ouwIdUI
183} 3y U0 papiodar 3q A[qelieAul pinoys a[dwes ayj jo [emeip
jo poyqiaw ay) ‘Arojeroqey 3y 03 ‘33daq Busieaddy ayy Lq juds aie
sajdures aanejuasaxdal uayM jeyl 1sa83ns 39 Iw0) Ay, "PIMO[[O}
jou sem sajduies Jo [emeIp J0] 3mpadold 3031100 3y} jey) uvawr A[Uo
uwd Ardax ayj jo ssauajtuyapul Ay, ‘pamol[o} Asnondnaos sy 31 18y}
pawmnsse jnq sf 3} ‘paquosaad Aqeoyroads useq sey ampadsord B UIYM
Aidax  s[yy 38 paysiuojse SeM RJwwo) YL . Amuo jured auo
woyy J0 Araydpiad 19yno woJj umesp aram sajduwes Jayjaym umouy
jou st 3, j8y) pandal (anuaaay jo '1da) 3dueupy Jo Ansury
Y3 “‘aanpadoxd paquiasaid ayj 03 Surpiodde umerp ulaq psy (g1 pue
6L61 sr1eak ayy ur pajroduwr; sjuauwruBisuod ayy jo 3oadsax ur sajdures
9y} Jt pannbur 3a9yrurwo) ay; sajdures ayy jo Supsajex pue Jupnsy
Uuo paure}qo sj|nsal juaIagIp 03 paeSax JuiAey ‘payrodwy spood ayy



uonydpaosap ay} A[338andoe 8uif0ads up aaed 38213 9xe} PINoYys juswr
“WIBA0D 34} 38y} PUIWWIOII JOJIIAY} ‘@3 WWO) Y], ‘SisA[eue
dPpusps Aue U0 paseq jJOU sy pue Joy pv S} AINPNYS Anp spyy
I8y} pPayIwpe os[e 9 “ sdNnp jiodur] uy UAIPIP Y} Jo 3IsNBIAq
sem [oom 88 [ooM dumuaf 10 saiqy aumuald jJodwt 03 uoneydwiay e
8] 21943, 184} dUp[Ad Supnp pajijwipe (anuaady jo -pdsq) sdueuly

3o Ansyury ‘Axeja1dsg ay], -A[aAnoaedsex juad Jad ¢ pue juad Jad .

Gb 318 YoTym 938BM [0OM pue [00m JOo jrodwl UO SdNNp Jo s3ajer ayj
US9M)aq 3DUIIBYIP SpIM B S1 919y} JBY)} 9AIISO 3}WW0) 3],

judwIuIdA0) 3y} Lq
I9yJea1dy) u3e} UOHR Ay} pue 3ano)) ayj FO IAPI0 3y} Jo pasudde
3q 0} 3y pmom aapquwo) 3y -Sujaeay 9y} Sunardwod Jayye
3n0) 3Y) £q paAIasadr UdAq sBY yolym uo IUAWLSpn( ‘swoisn) jo
10393[10D 3y} JO Iapio 3y} jsureSe jrnoy YSTH SBIPEN 8y} ur suop
-133d jum pary sigrodwy By -pasodwy a1dM 000°0S°T sy Surjreioy
£3reuad [euossad pue anrea g1 3y} o juso J2d 0T Jo suy uondurapax
pue Jayrodury 9y} jsureSe payoune| azem SSUIPsad0Id UonEdPN(pe
aqL -Surpped Iojno ayj uy ajsem [oom jo U 13d (7 pue 3100 Iy
uy 31qy O1A1de jued Jad (g jo IySrom ayj PIWIYUOd 3100 J3uur ayy
pue Burpped yamo sy3 wosy yjoq umerp SAIdwes ayy jo 3593 Aioy
-BI0qe] 3L, ‘apisuf [eldjew aiqy onayjuks PAYded ssaxd yim ajsem
100M jJo s1a®] 35001 yjM pased diam saped U} 1BYL Pafearar sjusfe
Buntes]d su3 pue sisyzodwy ayy jo apuaseld By} U woneurwexs
pemeIop jusnbasqns pue paurejap 21am nvoou 3YyJ, °9JsBM 0OM JO

(nuaasy
Jo waunredaq) oueury

————

4




45

-Gro1—gg-6-6 ‘g1 9051 1I §1—ANYWIIDOND

-zoy}aB0j[e PRBUTWID
10U JT WNWTUTW € 0} PAdNpal sl Aynp 1eyBy apead 0} uopejdwial 3y
Jeq) Lem ® yons ul sI|NP 343 Supmjonnsax jo Aymiqissod ayy azod
-Xa P[MOYS JUSWUI3A0Y 3} JEY} pUdWWOIII ‘210J2I13Y} ‘a3 TWWIOD)
ayl ‘Aynp swi0jsnd 3saMO] 8y 0} 2[NS ST YIYM WY 3py JO asm3
ay3 Japun uondirsap Jeqyuais © Jo swajt Jalo Sunnjnsqns 03 RUBYD €
138 j0u saop Jeyzodur By JeY) 06 KNP SWOEND I0F Qe WAL 34 JO



	000
	001
	003
	004
	005
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055



